Company : CourtKutchehry

COou *jmkut(:hehry Website www.courtkutchehry.com

Printed For
Date : 29/08/2026

(2011) 06 P&H CK 0040
In the Punjab And Haryana At Chandigarh
Case No : Civl Writ Petition No. 10018 of 2011

Amritpal Kaur APPELLANT
Vs
State of Punjab and Others RESPONDENT

Date of Decision : 01-06-2011
Acts Referred:

Citation : (2011) 06 P&H CK 0040
Hon'ble Judges : Surya Kant, ]
Bench : Single Bench

Judgement

Surya Kant, J.—Notice of motion.

2. Mr.].S. Puri, learned Additional Advocate General, Punjab accepts notice on
behalf of the Respondents.

3. In view of the nature of order which I propose to pass, there is no need to
seek any counter-reply from the Respondents at this stage.

4. The Petitioner, who is a retired S.S. Mistress from the Education Department,
Government of Punjab, seeks a mandamus to count the service rendered by her
in the Government Aided Private School towards ''qualifying service" for the
purpose of pensionary benefits.

5. During the course of hearing, learned Counsel for the parties are ad-idem that
the controversy involved in this case stands settled by a decision dated
10.03.2010 rendered by this Court in Civil Writ Petition No. 14238 of 1991
Sukhdev Singh and Ors. v. State of Punjab and others (Annexure P-4).

6. The present writ petition is accordingly disposed of in terms of the afore-
stated order dated 10.03.2010 passed in Sukhdev Singh''s case (supra).
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